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India, Central Ground W ater Board and 
irrigation  and P ublic W oita  (B&R) 
Departments o f  Rajasthan G o''em m em , 
to  recommend measures for flood 
control. O n the recommendations o f 
the Com m ’ ttecj Government have 
taken a decision  to raise the height o f 
Gudha-Jhapong D am  for better control 
o f  flow o f  the lake waters into the 
reservoir. T h e  cost o f the project 
including the realignment o f the railway 
tracks has been estim ated at about R s. 
3 85 crores. T h e work o f impl emcnta- 

t io n  hac been entrusted to the Korthern 
R ailw ay who are e x e n itin g th e  work at 
present.

Demand for Ban on Import o f  O il  
Otronella by Sm all Scale Indiu- 

trialiats

6089. S H R I J Y O T IR M O Y  B O SU  : 
WiU the M inister o f  IN D U S T R Y  be 
pleased to state:

(a) w hetherthesm allscale industrialists 
in Assam  are wanting a ban on import 
o f  oil citronella from  abroad;

(b) whether the production o f oil 
■citronella in this country is a labour 
intensive one which provides job for 
ju ra l unemployed; and

(c) what is the G overnm ent’s final 
decision ?

T H E  M I N I S T E R  O F  IN D U S T R Y  
<SHRI G E O R G E  F E R N A N D E S ) :
(a) T h e  Small Scale Ii dustries Asso­
ciation, Golaghatj Assam has requested 
.for a ban on im port o f Citron ella Oil.

(b) Y es, Sir.

(c) Import o f C itror ella oil is already 
banned as per Im port Trade Control 
P olicy  for AJVl-1978.

12-15 hr«.

P A P E R S  L A ID  O N  T H E  T A B L E

A n n u a l  R e p o r t  o r C S I R  f o r  1975 a n d  
S ta te m e n t  re. R easo n s f o r  d e la y  in  
L a y in g  R e p o r t , M e r c h a n t  S h ip p in g  
(S h ip p in g  O f h c e  F orm s) A m d it, R u le s
1976 &  N oTinc^ noN s

T H E  P R IM E  M IN IS T E R  (S H R I 
M O R A R J ID E S A I) : I  b egto iayon  the 

‘T ab le—

^  Annual R eport
(H indi version) o f  the Council o f  
Scientific and Industrial Research. 
2*Iew D elh i, for the year 1975.

(li;) A statement (H indi English 
versions) showing reascns f  r  d tia y  in  
lajdng the above R ep rr.
[Placed in library. See No. LT-896/77]

(2X1) A  copy o f the M erchant Shipp­
in g (Shipping Office Form s) Am end­
m ent R iJes, 1976 (H indi and ErgUsh 
yersiOTs) pubhshed in Notification N o. 
G .S .R . i m 5  m G azette o f  India dated 
^ e  lo th  July, 1976, under sub-section
(3) o f  section 458 o f the M erchant 
Shipping A ct, 1958.

(ii) A statement (Hir.di and English 
versions) showing reasons for delay in 
laying tlie above Notification.

[Placed tn library. See N o. LT-897/77]

.  <3) A  copy each o f the fo’low ing 
Notificauons (Hir di a rd  English ver­
sions) under sub-section (3) o f  section 
133 o f the M otor Vehicles A ct, ig^g 
read w th  clause(e)(iii) o f  theProclam a- 
uon dated the 22nd M arch, 197s 
issu edb yth eP resid en tin  relation tothe 
State o f  N agaland;—

(i) T h e  M otor Vehicles Rules for 
Excluded Areas, Assam , 1942 (N a­
galand Am endm ent R ules, 1977) 
published in Nagaland Governm ent 
Noufication N o. TPT/M V-IOs/76 
dated the i6th M ay, 1977.

Oi) T h e M otor Veliicies Rules for 
Excluded Areas, Assam , 1942 (Naga­
land Am endm ent Rules, 1977) pub­
lished in Nagaland Governm ent 
Notification N o. TPT/M V/27/75 
dated the 2*tl; M ay, 1977.

[Placed in library, Sec N  . LT-898/77]

(4) A  copy each o f the following 
Notifications (H indi and Engljih ver­
sions) under sub-section (3) o f section 
133 o f tl’.e M otor Vehicles A ct, 1939:—

(i) T n e Delhi M otor Vehicles 
(Seco.’ d Am erdm er.i) R ules, 1976 
published in Notification N o. SECE. 
6(8)/74— T p t./ i7 i in Delhi Gazette 
dated the 7th January, I9''7.

(ii) N o. F. 2(i4)/7i-Tpt./i8 5 pub­
lished in Deliii Gazette dated the 
7th January, 1977 m aking certain 
amei dm ert to Transport Reciprocal 
Agreem ent relating to the operation 
o f  public carriers on Inter-State 
routes under the Northern Zone 
Perm it Scheme.

(iii) T h e  Delhi M otor Vehicles 
(Secon d Am endm ent) Rules, 1977 
published in Notification N o. SE C E . 
3(29)/75/-Tpt./697 in D elhi G azen e 
dated the 20th January, 1977, toge­
th er with an explanatory memoran­
dum .
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(5) A n explanatory memorandum 
(H indi and English versions) in respect 
o f  Notifications mentioned at items 
<4)(i)and(ii) above.

(6) A statcn»ent (Hipdi and English 
versiors) showing the reasons for delay 
in laying the Notifications mentioned 
at item ( 4) above.

{Placed in library. See No. L 7’-899/77]

A nnual Report of Central Vigilance 
Commission for 1975-761 M emoran­
dum re. Reasons for N on-Acceptance 
by G ovt, of the C ommission’s Advice 
and  N otihcations Under All Inma 
Services A ct, 195 i .

T H E  M IN IS T E R  O F  H O M E  A F F ­
A IR S  (S H R I CH ARi^N S IN G H ) :
I beg to lay on the Table—

( l) ( i )  A  copy o f the Annual Report 
(H indi and English versions) o f the 
Central Vigilai ce Commission for 
the yea r i  97 5-76.

(ii) M emorandum (H indi and Eng- 
hsh versions) explaining ± e  reasons 
for r on-acceptance by Governm ent 
o f the Com m ission’s advice in certain 
cases m entioedin the above Report. 

\Placed in library. See No. Z,Z'-900/77]

U ) A  copy each o f t lx  follow irg 
Notifications (H ird i and ErpJish ver- 
sio is) under sub-section (2) o f section 3 
•of the AH India Services A ct, 1951:—

(i) G .S .R . 533(Ii) published in 
Gazette o f Ird ia  dated tJ.e 2Cth July, 
1977 certain amei dm ert to
Notificatior N o. G .S .P . 47S(E)dated 
ti e 5th July, 1977.

(ii) Trie Indian PoJice Service(U i i- 
form) A m ef’dm ert Rules, 1977 
publisl'.edin Notilicaiioi: No. G .S .P . 
93S111 G azetteof Indiadated the23rd 
July, 1977.

(iii) T i e Indian Police Service(U n i- 
form) Second A m erdm ert Rules,
1977 published in Notification No. 
G .S .R . 939 >”  Gazette o f  Ird ia  
dated the23rd July, 1977.

(iv) T n e Indian Police Service (Re- 
cfUirment) Second Am endm ent 
R ules, i9"'7 published in Notification 
N o. G .S .R . 942 in Gazette o f India 
dated t);e 23rd July, 1977.

{Placed in libary. See No.

SHRI H A RI V ISH N U  K A M A TH  
(Hoshar gabtd) : Sir, item No. 4 o f  the 

Order Paper, and (iX i) is a copy o f  the 
Annual Report o f  the Central Vigilance 
Commission for tb e year 1975-76. When 
is  this to be circulated to Members be­

cause it has a bearing and importance 
in the context o f  the Lokpal B ill moved 
earlier this w eek? When are the copies 
to be circulated to M embers ? T h e  
second part explains the reasons for ron^ 
acceptance b y  G overrm ent. I  believe it 
is not by this Governm ent but the pre­
decessor G o v e n m e r t. I would like to 
know whether this Governm ent or the 
predecessor G ovem m ert did not accept 
the Com m ission’s advice. I  w art to 
know whether the Home M inister can 
throw some light in this matter.

M R . SP E A K E R  : You w ill have no 
objection to circulate it.

; 5ft JTPTffi-Jr 

fiTcr #  3 5 T q r f  eft

I  I JT eft m  TfT g I

^  ^  i W r  ^  5ft

M R . SP E A K E R  : I have directed that 
it should be circulated. W e w ill circulate 
it as early as possible.

A n n u a l  R eports &  R eview s e t c .

T H E  M IN IS T E R  O F  IN D U S T R Y  
(S H R I G H O R G E  F E R N A N D E S ): Sir,
I  beg to lay on the Table—

(1) A  copy o f the Annual Report 
(Hindi ar.d Enghsh versiors) o f  the 
Development C o u rci' for M achine 
Tools for the year 1976-77, urder sub- 
sectic ' (4) of section 7 o f tl;e Industries 
(Dcvelopmei t ardRegulation) A ct, 1951.

[Placed ill. library- See No. Z.2-902/77]

(2) A  copy of the Annual Report 
(H indi ai d Ei flish  version.') o f the N a­
tional Institute o f D esign, Ahmedabad, 
for the year 1975-76.
[Placed in library. See No. Z,7-903/77]

(3) A  copy of the A n .u a l Report 
(Hindi and English versions) o f  the N a­
tional Productivity Cour cil, Nev. Delhi 
for the year 1975-76.

[Placed in library. Sec No. Z.r-904/77].

(4) A  copy each o f the following 
papers (H ird i a rd  E j glish versi rs)  
under sub-section (1) o f section 619A 
o f the Companies A ct, 1956:—

(iXa) Review  by the Governm ent on 
the W orking o f the Hindustan Salts 
L im ited, Jaipur, for the year ended 
30th Septem ber, i9'/6.

(b) Annual Report oftheHindustan 
Salts Lim ited, Jaipur, for the year 
ended 30th September, 1976 along 
with the Audited Accounts and the


